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MR. CHAIRMAN: You can come and 
discuss with me. 

CALLING ATTENTION    TO A MAT-
TER  OF   URGENT  PUBLIC     IMPOR-

TANCE 

LOSSES SUFFERED IN CUSTOMS AND OTHER 
DUTIES ON ACCOUNT OF REPORTED   CLAN-

DESTINE IMPORTS   FROM   NEPAL 

SHRI A. G. KULKARNI (Maharashtra) : 
Sir, I rise to call the attention of the Deputy 
Prime Minister and the Minister of Finance to 
the heavy losses suffered in customs and other 
duties on account of reported clandestine 
imports from Nepal, and to the necessity of 
channelising the imports through Government 
agency. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT) : Mr. Chairman, Sir, Nepal has all 
along been a friendly country with an open 
border and there has always been a free flow 
of trade to the mutual benefit of both the 
countries. In 1960, the Government of India 
entered into a Treaty of Trade and Transit with 
H.M.G. of Nepal being animated by the desire 
to strengthen economic cooperation between 
the two countries and convinced of the 
benefits likely to accrue from the development 
of their economies towards the goal of 
common market. The relations between the 
two countries have always been peaceful and 
cordial. Nepal imports about 80-90 per cent of 
her requirements of goods from India. 

The Treaty contemplates free movement of 
goods originating in either country. Articles I 
and II of the Treaty read  as under : — 

Article I 

The Contracting Parties shall promote the 
expansion of mutual trade in goods 
originating in the two countries and shall to 
this end endeavour to make available to 
each other commodities which one country 
needs from the other. The Contracting 
Parties shall further take care to avoid to the 
maximum extent practicable diversion of 
commercial traffic or deflection of trade. 

Article 11 

Subject to such exceptions as may be 
mutually agreed upon, goods originating in 
either country and intended for 
consumption in the territory of the other 
shall be exempt from customs duties and 
other equivalent charges as well as from 
"the quantitative restrictions. 

In accordance with Article II of the Treaty 
no customs duties and other equivalent 
charges can be levied on goods of Nepalese 
origin imported into India nor can any 
quantitative restrictions on such imports be 
imposed. Therefore the question of any 
clandestine imports from Nepal or any loss of 
customs and other duties does not arise. 

Article II of tbe Treaty referred to by me 
earlier provides for exceptions as may be 
mutually agreed in respect of goods 
originating in either country where import 
duties could be levied or quantitative 
restrictions imposed; but H.M.G. of Nepal has 
not so far agreed to any such exceptions. In 
the Memorandum of Understanding of 1966 it 
was agreed that the procedure for import into 
India of Nepalese products which are not 
principally based on Nepalese raw materials 
will be agreed upon between the two 
Governments. In spite of our efforts no such 
agreement could be reached so far. 

MR. CHAIRMAN:  Calling attention, Mr. 
Kulkarni. 



 
Nepal is importing consumer goods from 

third countries as aid from those countries. 
Some of these goods are finding their way 
into the Indian market. The Government of 
India has already banned the import of such 
third country goods into India. Such goods, if 
brought into the country are therefore liable 
to confiscation and the person concerned is 
liable to penalty. We have also taken steps to 
strengthen our anti-smuggling agencies on 
the Indo-Nepal border. H.M.G. of Nepal have 
also promised cooperation in the matter of 
prevention of deflection of these goods  to  
India. 

In the discussions held in September, 1968 
it was made clear to H.M.G. of Nepal that the 
Government of India would have to take at 
the earliest possible date appropriate action in 
the fiscal and import fields to protect their 
revenues and safeguard the infringement and 
circumvention of their rules and regulations 
relating to foreign exchange and introduce 
such restrictions as may be necessary to 
safeguard their industrial policy. H.M.G. of 
Nepal noted the position of the Govt, of India 
and expressed the hope that further dis-
cussions would also be held in this field to 
find a mutually acceptable solution to the 
problem. In pursuance of these discussions, 
in November 1968 another delegation went 
to Kathmandu and there although the Indian 
delegation preferred recourse to the 
procedure of exceptions, it was finally agreed 
between the two delegations  that: 

(i) H.M.G. of Nepal will regulate the 
export of synthetic yarn fabrics and 
stainless steel manufactures to India with a 
view to limit the exports by Nepalese 
manufacturers in quantity and value to the 
level of 1967-68, and 

(ii) H.M.G. of Nepal will restrict the 
allocation of foreign exchange from all 
sources to the manufacturers of these 
products to the level of 1967-68. 

H.M.G. of Nepal have already stepped up 
their import duties on the third country  
imported    raw    materials  re- 

quired for these two industries and are also 
considering levying duties of excise on the 
products manufactured in Nepal. 

The new industrial policy announced by 
H.M.G. of Nepal is designed to discourage 
industries based on third country raw 
materials. They have also decided to diversify 
their industries and to divert the licences 
which have already been issued for setting up 
synthetic yarn fabrics and stainless steel 
utensils industries but not so far utilised 
towards other industries. It is expected that 
these measures which are being implemented 
will restrict the import into India of third 
country raw material based products 
manufactured in Nepal. In case these measures 
do not plug the loopholes and if it is found that 
H.M.G. of Nepal has not been able to mop up 
the profits, the position will be reviewed and 
other effective measures taken. 

The question of channelising the imports 
through Government agency will also be 
considered. 

The House will appreciate that industrial 
production of Nepal, based principally on 
Nepalese raw materials, should be 
encouraged. It will be to the mutual benefit of 
the two countries. 

MR. CHAIRMAN: I want to make it clear: 
Questions are for clarifications and not for 
speeches. 

SHRI A. G. KULKARNI: Sir, I fully 
appreciate the feeling of the hon. Minister of 
State in the Ministry of Finance about the 
efforts of the Government of India to 
encourage the industrialisation of Nepal. In 
this connection, I will say that I will take the 
utmost care not to try to do anything which 
wiH disturb the cordial relations between 
India and Nepal which we cherish too much . . 
. 

AN HON. MEMBER : Cordial. 

SHRI A. G. KULKARNI: Cordial relations 
between India and Nepal. But having said 
this, I am really sorry to 
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[Shri A. G. Kulkarni] say this: If I am 
perhaps misunderstood, I do not mind. I will 
read out from the Treaty called the 
Memorandum of Understanding of 1966 
and the Annexure thereto : 

"Para 1 and 2 of the Annexure II the 
Memorandum of Understanding : 1. With 
reference to paragraph 12 of the 
Memorandum, it is agreed that the 
'additional duty' which is leviable on 
imports from Nepal will be waived in 
respect of such imports of Nepalese 
products as fulfil the conditions set out in 
the succeeding paragraphs." 
What are those conditions in the 

succeeding paragraphs? They are in para. 6 
of the Annexure II to the Mamorandum of 
Understanding : 

"6. The terms and conditions, as also 
the procedures, for import into India of 
Nepalese products (i) which are not 
principally based on Nepalese raw 
materials and (ii) in respect of which 
special laws such as those relating to 
prohibition are enforced in Indian States 
or Union Territories, will be agreed upon 
between the two Governments." 
These are the two things on which I have 

based my case and called the attention of the 
Government. I know. Sir, that the 
Memorandum of Understanding was there. 
But the unscrupulous Indian interests, 
particularly the vested interests, in 
collaboration with Nepalese traders have 
erected and started certain mushroom 
factories in Biratnagar and other places in 
Nepal, and they are defeating tlie entire 
goodwill of the Government of India to help 
Nepal. In this connection, is it not a fact that 
a smugglers' paradise is developed by these 
unscrupulous trade interests in this country': 
Synthetic yarn, stainless steel, ever 
Nepalese whisky are being nowaday; 
brought into India from Nepal clandestinely. 
That is what I want to say If it is so. is it not 
also a fact thai actual leakage to the extent 
of betweet Rs. 30 and Bs. 40 crores is taking 
plac< in this country? It is from a reliabl( 
source that I learnt about it.    In thi: 

context, the fantastic profits made by these 
people in these transactions have ruined the 
Indian industry, particularly the small-scale 
industry in stainless steel utensil manufacture, 
apart from synthetic yarn. This is their modus 
operandi. I want to know whether it: is also not 
a fact that Nepal has exported jute to the extent 
of 25,000 tonnes when the production there 
does not match even 12,000 to 13.000 tonnes. 
So, by clandestinely exporting from this 
country jute, bristles and other things like Mica 
to Hong Kong and China, they are bringing 
black money, are causing the entire flow of 
black money into this country, and are thereby 
ruining our own industry. In this connection . . 
. 

MR.   CHAIRMAN:   You  now  put   a 
question. 

SHRI A. G. KULKARNI: I will put the 
question. Is it not a fact that a Trade 
Delegation with Mr. Bhagat had gone to Nepal 
between the 15th and 19th? When that Trade 
Delegation had gone there, I want to know 
why any of the officers or any Minister of the 
Finance Ministry which is basically-concerned 
with giving any concessions in customs and 
excises and in plugging any loopholes in them 
had not gone along with Mr. Bhagat so that the 
agreement that is reached today would not 
have been agreed to, because all these 
loopholes would have been brought to the 
knowledge of Mr. Bhagat.    That  is  one  
thing. 

Secondly, the entire, total Nepalese Budget is 
between Rs. 40 and Rs. 50 crores and we are 
actually giving them physically Rs. 15 crores. 
May I know from the Government whether in 
the interest of Nepal itself we will agree to give 
them more money, say, Tis. 25 crores? I do not 
mind. And let us regularise this customs and 
excise business so that these unscrupulous tra-
ders based in India are not able to play with the 
black money, play with the country's future in 
industrial development. This is also a very 
practical suggestion. You give them Rs. 25 
crores. I do not mind. These pre-1 sent 
transactions    they    have  neither 
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benefited their industry nor the Government 
of India. You say that Mr. Bhagat has agreed 
to limiting the export of Nepalese synthetic 
yarn and stainless steel to the 1967-68 level. 
They have agreed, as Mr. Bhagat has stated on 
the floor of the House, that no industry will be 
developed in Nepal from raw materials 
purchased from third countries and they will 
not export them, under these concessions, to 
India. Then, how is it that the Nepali 
Commerce Minister has stated in 
Khathamandu: 

"However, there was no restriction on 
opening of new industries based on 
imported raw materials other than stainless 
steel and synthetic fabrics, in accordance 
with the principle of diversifying the 
industry?" 

I do not mind what the hon. Commerce 
Minister of Nepal says because he is looking 
to his country's interests. I am concerned with 
His Excellency Mr. Bhagat who has sacrifled 
the interests of the Indian industrialists by 
agreeing, as he stated on the floor of the 
House, that products of Nepal from the raw 
materials of third countries will never be 
exported to India under these concessions. 

I want to know from fhe Government 
whether they will categorically deny that the 
statement made by the Commerce Minister of 
Nepal is not as per the agreement reached "by 
Mr. Bhagat. Mr. Bhagat might not have 
understood the implication of the agreement 
which he has reached because no Finance 
Ministry official accompanied Mr.  Bhagat. 

Lastly, I have only one request. Is it not a 
matter of political exuberance? It is a matter 
of Economy, Industry and Trade. We are 
losing very heavily, between Rs. 30 and Rs. 
40 crores. At least, let the Government 
agree— there is nohing wrong in it—that all 
these imports from Nepal will be canalised 
through State trading and that account of 
every single pie and every single kilogram 
brought in will be kept, v  recently,  last  
week,  a  Nepalese 
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Delegation went to Japan for the purchase of 
3,000 tonnes of stainless steel. What are they 
going to do with this stainless steel ? In all 
humbleness I request the Government. We 
have got cordial relations with Nepal. Let us 
not disturb them. But the point is that this" 
thing is helping neither the Nepal Government 
nor this country, but only these vested 
interests. I wanted to give the names but I do 
not want to give them on the floor of the 
House. I will pass them on to the hon. Minis-
ter, names of the persons concerned. They are 
the monopolists of this country who have 
undermined the trade of India. 

MR. CHAIRMAN: They put some 
questions  and clarifications. 

SHRI K. C. PANT : The preface to the 
questions also contains some questions. With 
your permission. I would like to ignore those 
questions in the preface. Coming to the ques-
tions proper, the first premise of the hon. 
Member is wrong. A senior officer of the 
Finance Ministry did accompany Mr. Bhagat. 
He was the member in charge of these matters, 
Member of the Central Board of Excise and 
Customs. 

SHRI A. G. KULKARNI: I do not know. 

SHRI K. C. PANT: You do not know I am 
giving you the information. 
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SHRI K. C. PANT: This Delegation of Mr. 
Bhagat has only recently discussed this whole 
matter with the Ne-palese Government and 
certain agreements were reached or certain 
decisions were arrived at. And now, I think, 
we have to wait to see how those agreements 
are implemented and we should be in no hurry 
at this stage to do anything more, because we 
have to watch how these agreements work out. 
I have already said that we shall keep a watch. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh) : In the statement of the Nepalese 
Commerce Minister it is stated that they will 
have industries from the materia] taken from 
other countries also which is against the 
agreement entered into by Mr. Bhagat. 

SHRI K. C. PANT : I am coming to it. I 
shall deal with the points one by one. Mr. 
Kulkarni said about customs and excise. I had 
explained earlier that according to the treaty 
there is freedom of movement and no customs 
duty and excise duty is levied. The treaty 
spells out the details and very often in the 
House they have been given. The point that 
perhaps he missed was Ihat H.M.G. of Nepal 
have already stepped up their import duty on 
the third country imported raw materials 
required for these two industries and are also 
considering levying duties on the products 
manufactured in Nepal. This is what I have 
said in the statement, and this precisely covers 
the points raised by Mr. Kulkarni. 

SHRI A. G. KULKARNI: How does it help 
us ? 

SHRI K. C. PANT: By raising the prices. 
Mr. Kulkarni's point was that huge profits are 
made because it comes at cheaper price here. 
The price is much higher. This will look after 
that aspect.   This is what I was saying. 

AN HON. MEMBER : What is the extent 
of the loss ? 

SHRI K. C. PANT: Let me answer him. 
Then you can ask me. The third question he 
asked me was about some statement.   I have 
indicated here in the 

statement that the new industrial policy 
announced by His Majesty's Government of 
Nepal is designed to discourage industries 
based on third-country raw materials. They 
have also decided to diversify their industries 
and to divert the licences which have already 
been issued for setting up synthetic fabric and 
stainless utencil industries but not so far 
utilised towards other industries. 

SHRI A. G. KULKARNI : The point 
regarding third-party raw material was not in 
Mr. Bhagat's statement. 

SHRI K. C. PANT : I am coming to it. 
Although it has been stated here that the new 
industrial policy announced by the Nepal 
Government is designed to discourage 
industries on third country raw material we 
shall watch this situation. I think we also 
ought to have some respect for the legitimate 
aspirations of the Nepal Government in their 
desire to industrialise their country. I think 
that is something which we have to keep in 
mind, and it is in the context of our desire to 
serve our interests as we see them, we have 
also to see their interest as they are a country 
which is very close to us in every sense of the 
term, and we would like these relations to 
continue; we would not like these relations to 
be harmed in any way. This aspect has to be 
kept in mind. 

Then he said about the S.T.C. I have 
already indicated in the statement that this too 
will be considered as to whether this can be 
done. But, for the moment, we are going to 
watch the situation. 

As Mr. Kulkarni has also given some other 
constructive suggestions in the letter which 
we wrote, these are also under consideration. 
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SHRI M. K. MOHTA (Rajasthan) : I would 
like to ask the hon'ble Minister whether it is 
not a fact that the import of synthetic fabrics 
and stainless steel utencils during the year 
1967-68, which is being taken as a base year, 
is already on a very high scale due to the 
Nepalese Government not keeping to the spirit 
of the earlier treaty agreement and, if so, what 
action would the Government of India take to 
see that this foreign exchange drain is not 
perpetuated ? 

Secondly, the hon. Minister mentioned the 
import duty on raw materials to be imposed 
by Nepal and the excise duty to be imposed 
by Nepal. This may only mop up the excess 
profits of Nepal's manufacturers, but this is 
not going to solve the problem of foreign 
exchange drain of India. May I know, Sir, 
what steps is the hon'ble Minister taking to 
restrict import through Nepal of these articles 
which are already considered non-essential by 
India and therefore, the import of these 
articles directly into the country is banned at 
present. 

SHRI K. C. PANT; As I have indicated, the 
agreement is that the export should be limited 
to the 1967-68 level, and I have also said that 
the Nepal Government will restrict the 
allocation of foreign exchange, through all 
sources, to the manufacturers of all these 
products to the level of 1967-78. My hon'ble 
friend thinks that that level cannot help. This 
is the level which Mr. Bhagat agreed to, and 
this is now we will proceed in the matter for 
the moment. 

MR. CHAIRMAN: Mr. Rajnarain. 
(Interruptions) Please allow me to conduct the 
House. If so many people stand up at a time 
how am I to conduct the proceedings of the 
House ? In that case I may as well move out 
and you may sit on the Chair. 
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SHRI M. K. MOHTA : What about a reply 
to the second part of my question ? May I 
point out that the import duty or the excise 
duty that the Nepal Government might impose 
would only mop up the excess profits by 
Nepal's manufacturers ? But what about the 
question of stoppage of drain of foreign 
exchange of India ? This is not going to    help 
us. 

SHRI K. C. PANT: In our dealing with the 
Nepal Government we are getting co-
operation from them. We think we are 
proceeding step by step. They are co-operative 
and we appreciate their co-operation. We are 
trying to settle these matters amicably. I think 
that this is the right approach to the problem. I 
do nof think we should ask questions beyond 
what I have already stated. 

SHRI KRISHAN KANT (Haryana) : Mr. 
Chairman, Sir, he is criticising smuggling, but 
he is using smuggled articles himself. 
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SHRI ABID ALI (Maharashtra): Sir, some 
of my questions have already been covered. I 
would only like to know if the Government 
has any idea of the value of goods originating 
in China which are being smuggled in and the 
value of goods—textile and other consumer 
goods, which are being sent to Pakistan by 
these smuggling   methods. 

SHRI K. C. PANT: Well, so far as seizures 
are concerned, the particulars of the value of 
goods seized on import from Nepal into India 
in 1966 are: the value was Rs. 3,21,000 in 
1967, Rs. 5,87,000 in 1967 and Rs. 15,13,770 
in 1968. 

SHRI S. S. MARISWAMY (Madras): Sir, 
as early as August this year I submitted a 
memorandum to the Prime Minister on this 
trade agreement and the Prime Minister was 
kind enough to forward it to the Commerce 
Ministry. From the Commerce Ministry I got a 
letter saying that "The matter is being looked 
into and there is a case in Bombay court." 
Subsequently, Sir, again I wrote a letter 
reminding them that I awaited a reply from 
them. Before sending the reply, the honour-
able Mr. Bhagat was sent to Nepal and he has 
brought out this wonderful agreement which 
the Government seems to be very serious 
about in carrying out to the advantage of 
Nepal, not of India. The honourable Minister  
read out a  long statement  which 
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began with our goodwill and cultural contacts 
with Nepal. If our object is to have a cultural 
contact with Nepal, to have good relations 
with Nepal, this is not the way. We can send 
bouquets to them, Christmas cards to them. 
This is trade. It should be specific. Culture 
cannot be confused with business and politics. 
Sir, the point is this. Is it a fact or not that 
some of our businessmen smuggle into Nepal 
mica especially, and jute also with a view to 
export it outside and to earn foreign exchange 
to reinvest in Nepal to start industries and to 
make things like stainless steeli synthetic 
fabrics, etc. to be smuggled into India? And is 
the Government aware of the fact that mica 
was also smuggled on a large scale recently 
because there is a great demand in Japan, 
Taiwan, Hong Kong and other places? Is there 
any check that is made in Nepal to And out 
how many of our businessmen are starting 
industries with benami partners in Nepal? 
These benami partners are only namesake. Our 
industrialists go and start the industries and 
then start smuggling into India, thereby 
making huge profits. Our Government thereby 
loses more than 50 crores in the way of 
customs and other duties. Is the Government 
aware of these facts? I would like to know all 
this. 

SHRI K. C. PANT: Sir, in the first place it 
has come as a surprise to me that my 
honourable friend is anti-culture. In a long 
statement which is full of economic facts . . . 

SHRl S. S. MARISWAMY: Not at all. 

SHRI K. C. PANT: ... and which gives all 
the details about the measures taken, if there is 
a sentence re-referring to culture, he should 
tolerate it. 

SHRI S. S. MARISWAMY: No, not at all- 
If you want I can send cultural groups from 
Madras. There are so many dancers and other 
people there. 

SHRI K. C. PANT:  Anyway, as faras the 
second question is concerned, I'e already 
explained in detail what 

steps we have taken and now the purpose 
behind all these questions really is that we 
should take some more steps. As I have 
indicated, since we are progressing in the right 
direction and we are getting the cooperation of 
the Nepalese Government . . . (Interruptions) 
We are not dealing with something in our 
country. We are dealing with a foreign 
sovereign country. That has to be borne in 
mind. You should give the Government a little 
more latitude in dealing with this than you 
would do otherwise, especially when we are 
taking all the steps that are necessary. 

MR. CHAIRMAN:   Mr.  Menon. 
SHRI S. S. MARISWAMY: Sir, he has not 

answered two of my questions. I have asked 
about mica being smuggled out. Is it not a fact 
that some of our businessmen go there and 
start business with benami partners there? 
These points  are not  answered. 

SHRI K. C. PANT: There have been 
reports about mica and jute to which the 
honourable Member has referred. As far as 
benami partners, etc. are concerned, we would 
take the information from him. 

SHRI K. P. SUBRAMANIA MENON 
(Kerala) : Sir, I agree with the Government 
that it is necessary to keep good relations with 
Nepal and that we should extend fraternal help 
for them to develop their industries, etc. But 
the point is this. Sir, in this country the 
monopolists take advantage of such good 
relations to make profit for themselves without 
thinking of the consequences. Now here is a 
case. Polyster filament yarn is not generally 
imported into India and its cost in India is Rs. 
150 per kilogram whereas it is available at Rs. 
9 per kilogram in Nepal. We have got a case 
of Birlas who have smuggled 60,000 
kilograms of polyster filament yarn to be used 
on 100 looms in Gwalior mills, to be made 
into very costly polyster fibre dress-material 
for suitings, etc. and sold in India at fantastic 
prices. This matter was brought to the notice 
of the Government of India and the Ministry 
of Commerce who, it seems, had tested these 
fabrics 
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[Shri K. P. Subramania Menon] and found 
out that it was manufactured from polyster 
filament yarn which was not allowed to be 
imported nor has the Birlas of Gwalior got Ihe 
licence to manufacture that. May I know from 
the Government what action the Government 
of India took to curb the propensities of these 
monopolists to trap this country into a conflict 
with Nepal and also to make profit for 
themselves at the cost of anything including 
harming our relations with Nepal? 

SHRI K. C. PANT: Sir, I have no 
information on the specific example given by 
the honourable Member. But we do not 
differentiate between different peoples so far 
as smuggling is concerned. If there is 
smuggling we try to stop it. 

 

MR.  CHAIRMAN:     Kindly    nut    a 
question.    Again  it is  a  speech. 
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SHRI KRISHAN KANT: I would like the 
Minister to kindly answer specifically three or 
four questions. The main point is, we do not 
want to accuse Nepal of anything. Here the 
main question is of clarification of the 
statement of the leader of our delegation Mr. 
Bhagat, who went there and the Commerce 
Minister of Nepal. The Commerce Minister of 
Nepal, in his statement, says: 

"There are no restrictions on opening of 
new industries based on imported raw 
materials other than ..." 

This is one specific statement of the Nepalese 
Commerce Minister. Mr. Bhagat says: 

"The HMG would implement the policy 
decision to restrict the production and 
manufacture of raw materials imported 
from third countries . . ." 

There are contradictions. We are not accusing 
Nepal. They are telling us what they want. We 
want to know what our Minister said. Is he 
correctly interpreting? Has he really 
understood what the Nepal Minister said when 
he was negotiating? Has he reported correctly 
to the Government and the people of this 
country? I want the Minister to clarify why 
these two statements are different. I hope he 
will not say: T do not know what the 
Commerce Minister said'. These two  specific  
statements  are  there. 

MR. CHAIRMAN: Mr. Kulkarni put all 
those questions, so far as this question is 
concerned, certainly he will answer. 

SHRI KRISHAN KANT: Secondly, I am 
glad, Mr. Chairman, at least when they meet 
in a foreign country they talk unitedly. In this 
House when a Minister replies, it is not so. I 
think in this delegation which had gone, a 
political element from the Ministry of Finance 
should have gone for a correct appraisal of the 
discussions. If not anybody else, our DDPM 
ohould have gone. Our DDPM is Mr. Pahadia, 
who is the deputy to the DPM. May I know 
what is the estimate of the Government about 
the loss in foreign exchange? Some friends 
have given an estimate of Rs. 30 to Rs. 50 
crores. Secondly some friends have pointed 
out that there is a collaboration between some 
Indian parties and the Nepal parties and some 
of the Indian parties have gene there. May I 
know if they have gone through the '.Ist of 
those parties? Is it a fact that they include: 

1. Ramkumar Savarmal of Bombay. 

2. Messrs. Ramgopai & Sons    of 
Bombay, 

3. Manoobhai       Moolchand       in 
Nepal 

4. Pawan     Textiles,    Agents    of 
Ashoka Textiles in Nepal, 

5. Nivedia in Nepal, 
6. Vinar Limited, 
7. Agarwal of Kanpur 

and last but not least, Shradhanand Mandelia 
of Birla Group of Industries who are doing all 
these things? 

SHRI K. C. PANT: Regarding the first 
question, I certainly abide by the statement 
made by my colleague, Shri Bhagat. I abide 
by all that he has said. He has held these 
delicate negotiations in Nepal and he has 
come back. I have placed before the House all 
that he has achieved there. Beyond that I hope 
the Member dr-es not expect me to pit one 
statement against another, particularly as I 
have no direct personal knowledge or au-
thentication of the statement which a Minister 
of Nepal is reported to have made. 
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SHRI KRISHAN KANT: The Minister 
may kindly get the statement of the 
Commerce Minister and compare it and tell us 
sometime in the next week.    You should 
direct him. Sir. 

MR. CHAIRMAN: Everybody wants me to 
give directions. It is impossible for me to take 
up that responsibility. 

SHRI K. C. PANT: He has given some 
names. I have no information about that. 

SHRI M. N. KAUL: The goods that are 
smuggled, most of them, are not confiscated 
and are released in the market but a part of the 
goods are confiscated by the Government and 
they are purchased by the traders to be sold in 
the market. Now what happens is that these 
traders who have authority to sell these goods 
under cover of that, they also stock smuggled 
goods. So this procedure that the Government 
has adopted really encourages the sale of 
smuggled goods. Will the Government devise 
some alternative procedure by which smuggl-
ed goods are disposed of under Government   
control   at   high   prices? 

SHRI K. C. PANT: Actually they are not 
sold to the traders directly. Some of the goods  
are  auctioned. 

SHRI M. N. KAUL: That is what I  meant. 

SHRI K. C. PANT: Some are sold by the 
Department through retail shops, those which 
are perishable goods and most of them are to-
day going through the cooperatives, through 
the National Federations and to the co-
operatives of the respective Government 
Department. But the Government is looking 
into the matter and we are examining in 
relation to this overall problem as to what is 
the best  method  of  disposal. 

PAPERS LAID ON THE TABLE 

I. APPROPRIATION    ACCOUNTS-    (CIVIL), 
1966-67 

II. AUDIT   REPORT   (CIVIL),   1968 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): Sir, on behalf of 
Shri Morarji Desai, I beg to lay on the Table a 
copy each of the following papers  (in Hindi): 

(i) Appropriation Accounts (Civil) 
1966-67. 

(ii) Audit   Report   (Civil),   1968. 

[Placed in Library. See No. LT-2587/68 
for (i) and (ii)] 

MINISTRY OF STEEL, MINES AND METALS 
NOTIFICATIONS 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHD. SHAFI QURESHI): On behalf of 
Shri P. C. Sethi, I beg to lay on the Table, 
under sub-section (1) of section 28 of the 
Mines and Minerals (Regulation and 
Development) Act, 1957, a copy each of the 
following Notifications (In English) of the 
Ministry of Steel, Mines and Metals 
(Department of Mines and Metals): 

(i) Notification S. O. No. 4118, dated 
the 13th November 1968. [Placed in 
Library. See No. LT-2612/68] 

(ii) Notification S. O. No. 2053, dated 
the 15th November 1968 [Placed in 
Library. See No. LT-2611/68.] 

PAPERS UNDER THE TARIFF COMMISSION 
ACT, 1951 

SHRI MOHD. SHAFI QURESHI: I also 
lay on the Table, under subsection (2) of 
section 16 of the Tariff Commission Act, 
1951, a copy each of the  following  papers: 

(a) (i) Report (1968) of the Tariff 
Commission on the continuance of 
protection to the Dyes-tuff  Industry  
(In  English). 


